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O R D E R 

(Through Virtual Mode) 

23.06.2020   Learned counsel for the Appellant submits that an application 

has been moved under Section 12A of I&B Code before the Adjudicating Authority 

(National Company Law Tribunal), Mumbai Bench, which is fixed for consideration 

for today.  In view of the same, Appellant seeks and is granted a brief adjournment. 

List the matter as fresh case on 1st July, 2020. 
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